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COMMITTEE ON PRIVATE MEM-
BERS' BILLG AND RESOLU-
“* TIONS

sttt THINTY-FIRST REPORT

Shri Altekar (North Satara): I bu
to present the Thirty-first Report of
the ‘Committee on Private Members'
Bills and Resolutions.

INDUSTRIAL AND STATE FINAN-
CIAL CORPORATIONS (AMEND-
MENT) BILL—Contd.

Mr, Speaker: The House will now
take up further consideration of the
following motion moved by Shri A. C.
Guha yesterday:

“That the Bill further to amend
the [ndustrial Finance Corpora-
tion Act, 1948, and the State
Financial Corporations Act, 1931,
be taken Into consideration.”

The Minister of Revenue and Defence
Expenditure (Shri A, C. Guha):
Yesterday, I mentioned that this Bu!
had been brought before this House
primprily to Implement two very im.
portant recommendations of the
enquiry committee. One s the creation
of the post of a stipendiary Chairman,
who would be the Chief Executive
Officer of the Corporation and will be
assisted by a General Manager. Con-
sequently, this would mean the aboll-
tion of the two posts of Managing
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Director and the Deputy Managing
Director.

[T

[Mr. Derury-Seeaker in the Chairl

The second important recommenda-~
tion which this Bill seeks to imple-
ment is the substitution of the Execu-
tive Committee by some other Com-
mittee. The term ‘Executive Com-
mittee’ has got a specific connotation
and the enquiry committee suggested

such power as it thinks necessary.

Besides these two recommendations
of the enquiry committee, certain other
matters have also been brought under
this Bill. From the experience of the
working of the Corporation and also
from the discussions of 1952, Novem-
ber, Government have decided to make
certain changes in the Industrial
Finance Corporation Act. The first
thing is, according to the present Act,:
no indu:trial concern which has not
been in production for some time is
eligible for getting any accommoda-
tion from the Industrial Finance Cor-
poration. Government feel that in view
of the urgency of developing certain
industries, it should bs proper for new '
concerns which have not yet started
production, to be made eligible for
loans from this Corporation. This
House passed some years ago a Bill
for State Financlal ~ Corporations.
Under that Act, almost all the States
have set up State Finance Corpora-





